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D.A. No. 171/20065
Date of order: 11.09.2006

fir. Sandeep Bhandawat, counsel for the applicant,
Mr. M. Godara, proxy counsel for
Mr. Vinit Mathur, counsel for respondents.

The learned counsel for the respondenis has submirted
that vide order dated 7 Sepramber 2006, the requisite ralief
have beean granted to the anplicant. A copy of the same iz

dgirected o be tmlen on FBCO: rd. The leamed counsel for the

applicant submits that the apphcaﬁt has more satisfied.

In the prem:ses nething survives in this Oregmai'_ '

Application and the same stands dxspased of havmg bacormne
infructucus. However, there shall be no order as to &osts,
The interim order which has been passed eariier in this castlis
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rendered ineffective.
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